IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 21008 OF 2017

MADHUKAR TULST ... Appellant(s)
Versus

AJAY KUMAR GUPTA AND ORS. AN Respondent (s)
ORDER

By the impugned order dated 30.11.2017, the
National Company Law Appellate Tribunal was of the view
that the inherent powers could not be utilised to record
a compromise between the parties after admission of a
petition under the Insolvency and Bankruptey Code. We,
therefore, use our powers under Article 142 of the
Constitu?}on of India to give a quietus to the matter
before us and take the written consent dated 18.11.2017
on record that the payments have been made thereunder.

The appeal is accordingly disposed of.

(NAVIN SINHA)

Signature Not Verified

opeled, Delhi,

Y
ASHA SUNDHIYAL

whitifed: 15% December, 2017.
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Civil Appeal No(s). 21008/2017
MADHUKAR TULST Appellant(s)
VERSUS

AJAY KUMAR GUPTA & ORS. ’ Respondent (s)
(FOR ADMISSION and IA No.134347/2017-EX-PARTE STAY and IA
No.135887/2017- INTERVENTION/ IMPLEADMENT)

Date : 15-12-2017 This appeal was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN

HON'BLE MR. JUSTICE NAVIN SINHA

For Appellant(s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Shyam Divan, Sr. Adv.
Mr. Mahesh Agarwal,Adv.
Mr. Rishi Agrawala,Adv.
Mr. Ankur Saigal,Adv.
Ms. Sadapurna Mukherjee,Adv.
Mr. Parminder Singh,Adv.
Mr. E. C. Agrawala, AOR

For Respondent (s) Mr. Sachin Jain,Adv.
» For Dr. Kailash Chand, AOR

For Intervenor: Mr. Sanjay Kumar Dubey,Adv.
Mr. Aditya Sharma,Adv.
Mr. Rajiv Ranjan Dwivedi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Application for intervention is dismissed.

The appeal is disposed of in terms of the signed order.

Pending applications, if any, shall stand disposed of.

(SHASHI SAREEN) (SAROJ KUMARI GAUR)
AR CUM PS BRANCH OFFICER
(Signed order is placed on the file.)



